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NOTIFICATIONS BY GOVERNMENT

ANIMAL HUSBANDRY, DAIRYING AND FISHERIES
DEPARTMENT

Appointment of nominated Members to the Tamil Nadu
State Veterinary Council under the Indian Veterinary
Council Act, 1984 (Central Act 52 of 1984).

[G.O. Ms. No. 102, Animal Husbandry,
Fisheries (AH3), 31st July 2019, gy 15
Shwasremeur oy 6or(H1—-2050.]

Dairying and
oflesmifl,

No.ll(2)/AHDF/678/2019.—Under clause (c) of sub-section (1)
read with sub-section (2) of Section 32 of the Indian
Veterinary Council Act, 1984 (Central Act 52 of 1984), the
Governor of Tamil Nadu hereby nominates the following
persons as members to the Tamil Nadu State Veterinary
Council namely:—

1. Dr. K.S. Sundararajan,
Additional Director of Animal Husbandry
Department/Chief Executive Officer,
Tamil Nadu Livestock Development Agency
(Retired)

2. Dr. N. Srikumar,
Veterinary Assistant Surgeon, Pet Clinic,
Adayar, Chennai-28.

3. Dr. B. Saravanan,
Veterinary Assistant Surgeon,
Veterinary Dispensary,
Vallam, Thanjavur.

K. GOPAL,
Principal Secretary to Government.

BACKWARD CLASSES, MOST BACKWARD CLASSES
AND MINORITIES WELFARE DEPARTMENT

Nomination of certain Person as Member of Tamil Nadu
State Minorities Commission under the Tamil Nadu
State Minorities Commission Act.

[G.O. Ms. No. 45, Backward Classes, Most Backward Classes
and Minorities Welfare (MWRU), 2nd August 2019, g41e 17,
aflemf], glmoveiepaur 96 (H—-2050.]

No.lI(2)/BCMBCMW/679/2019.—In exercise of the powers
conferred by sub-section (1) of Section 3 of the Tamil Nadu
State Minorities Commission Act, 2010 (Tamil Nadu Act 21
of 2010), the Governor of Tamil Nadu hereby nominates
Thiru U. Sudhir Lodha as a member of the Tamil Nadu
State Minorities Commission in the Vacancy caused due to
resignation of Thiru Mohammed John.

A. KARTHIK,
Secretary to Government.

COMMERCIAL TAXES AND REGISTRATION
DEPARTMENT

Notifications under the Indian Stamp Act.

Remission of duty chargeable in respect of the instrument
of Lease to be executed between M/s. Faery Estates
Private Limited and the International Bank for
Reconstruction and Development and Registered as
Document in Neelangarai Sub-Registrar Office under
the Act.

[G.O. Ms. No. 110, Commercial Taxes and Registration (J1),
6th August 2019, oy 21, aflsmf,  Slmasremout
2y ar(p-2050.]

No.lI(2)/CTR/680/2019.—In exercise of the powers
conferred by clause (a) of sub-section (1) of Section 9 of
the Indian Stamp Act, 1899 (Central Act Il of 1899), the
Governor of Tamil Nadu hereby remits the duty chargeable
under the said Act in respect of the instrument of lease deed
executed between M/s. Faery Estates Private Limited and
the International Bank for Reconstruction and Development
and registered as Document No. 5877/2015 of Neelangarai
Sub-Registrar Office.

2. This notification shall be deemed to have come into
force on 27th July 2015.

Ka. BALACHANDRAN,
Principal Secretary to Government.

Provisions for the Consolidation of duty chargeable in
respect of issue of Policies by the New India Assurance
Company Limited Chengalpattu for certain period
under the Act.

[G.O. (Rt) No. 410, Commercial Taxes and Registration (J1),
24th July 2019, sy1e 8, aflem], Slmaust@paut oy soomk-2050.]

No.I1(2)/CTR/681/2019.—In exercise of the powers
conferred by clause (b) of sub-section (1) of Section 9 of
the Indian Stamp Act, 1899 (Central Act Il of 1899), the
Governor of Tamil Nadu hereby provides for the consolidation
of duty of Rs. 14,400/- (Rupees fourteen thousand and four
hundred only) chargeable under the said Act in respect of
issue of policies by the New India Assurance Company
Limited, Chengalpattu for the period from 1st July 2019 to
30th June 2020.

New India Assurance Company Limited, Madurantakam.

[G.O. (Rt) No. 411, Commercial Taxes and Registration (J1),
24th July 2019, eyie 8, aflsmifl, Slmasrepan gy 6or(-2050.]

No.lI(2)/CTR/682/2019.—In exercise of the powers
conferred by clause (b) of sub-section (1) of Section 9 of the
Indian Stamp Act, 1899 (Central Act Il of 1899), the Governor
of Tamil Nadu hereby provides for the consolidation of duty
of Rs. 10,000/- (Rupees ten thousand only) chargeable
under the said Act in respect of issue of policies by the
New India Assurance Company Limited, Madurantakam for
the period form 1st July 2019 to 30th June 2020.
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Provisions for the consolidation of duty chargeable in
respect of issue of policies by the United India Insurance
Company Limited, Regional Office, Chennai-6 for
certain period under the Act.

[G.O. (Rt.) No. 417, Commercial Taxes and Registration (J1),
29th July 2019, ayie 13, aflemf], glmeusinepain oy emm(—-2050.]

No. 1l(2)/CTR/683/2019.—In exercise of the powers
conferred by clause (b) of sub-section (1) of Section 9 of
the Indian Stamp Act, 1899 (Central Act Il of 1899), the
Governor of Tamil Nadu hereby Provides for the consolidation
of duty of Rs. 50,00,000/- (Rupees fifty lakh only) chargeable
under the said Act in respect of issue of policies by the
United India Insurance Company Limited, Regional Office,
Chennai-6 for the period from 1st April 2019 to 31st March
2020.

Provisions for the consolidation of duty chargeable
in respect of issue of policies by Life Insurance
Corporation of India P&GS Unit Tirunelveli for certain
period under the Act.

[G.O. (Rt.) No. 433, Commercial Taxes and Registration (J1),
31st July 2019, oy1e 15, aflsmif], Slpaerepaur gy 6or(-2050.]

No. 1l(2)/CTR/684/2019.—In exercise of the powers
conferred by clause (b) of sub-section (1) of Section 9 of the
Indian Stamp Act, 1899 (Central Act Il of 1899), the Governor
of Tamil Nadu hereby provides for the consolidation of duty
of Rs. 20,00,000/- (Rupees Twenty lakh only) chargeable
under the said Act in respect of issue of policies by the
Life Insurance Corporation of India, P&GS Unit, Tirunelveli
for the period from 1st April 2019 to 31st March 2020.

C. SEKAR,
Deputy Secretary to Government.

FINANCE DEPARTMENT

Notifications under the Tamil Nadu Transparency in
Tenders Act.

[G.O. Ms. No. 232, Finance (Salaries), 30th July 2019,
Aadi 14, Vikari, Thiruvalluvar Aandu-2050.]

No.lI(2)/FIN/685/2019.—Under clause (f) of Section 16
of the Tamil Nadu Transparency in Tenders Act, 1998
(Tamil Nadu Act 43 of 1998), the Governor of Tamil Nadu
hereby notifies the procurement of hundred percent Banian
Cotton Knitted White Half Sleeves from the Tamil Nadu
Special Police Ladies Banian Manufacturers Industrial
Co-operative  Society Limited, Tiruchirappalli by the
Director General of Police for a period of 3 years, upto
March 31, 2021.

S. KRISHNAN,
Principal Secretary to Government.

HOME DEPARTMENT
Secretariat, 21st August 2019

Messers SAPL Reality Corporation Limited, Krishnagiri
District under the Tamil Nadu Protection of Interests of
Depositors (in Financial Establishment) Act.

No. 11(2)/HO/686/2019.—

[Tamil Nadu Protection of Interests of Depositors (in Financial
Establishments) Act, 1997 (Tamil Nadu Act 44 of 1997)
- Messers SAPL Realty Corporation Limited, Krishnagiri
District - Default in return of deposits by the Financial
Establishment - Ad-interim order attaching the immovable
properties of the said financial establishment under
Section 3 of the said Act - Orders - Issued.]

The following Government Order is Published:-

[G.O. Ms.No. 385, Home (Police XIX), 26th July 2019,
2te 10, aflsmif], Slmostemaun oy er(B—-2050.]
READ:-

From the Additional Director General of Police, Economic
Offences Wing, Chennai, Letter Rc.No.C1/EOW-11/2449/2016,
dated 30-04-2019.

Order: No. 385, Home (Police XIX), 26th July 2019.

WHEREAS, complaints have been received from a
number of depositors that Messers SAPL Realty Corporation
Limited, Krishnagiri District has defaulted the return of
deposits made by the depositors after maturity;

AND WHEREAS, the Government are satisfied that
the said financial establishment is not likely to return the
deposits to the depositors and hence, the Government have
to protect the interests of such depositors;

AND WHEREAS, the immovable properties specified
in the Schedule to this order are alleged to have been
procured by the said financial establishment from and out
of the deposits collected from the depositors;

NOW, THEREFORE, in exercise of the powers conferred
by Section 3 of the Tamil Nadu Protection of Interests
of Depositors (in Financial Establishments) Act, 1997
(Tamil Nadu Act 44 of 1997), the Governor of Tamil Nadu
hereby makes an ad-interim order attaching the immovable
property which is standing in the name of Tmt.S.Sarala,
one of the Directors of Messers SAPL Realty Corporation
Limited, Synergy House No0.3/594-3, Jackappan Nagar,
Royappa Layout, Krishnagiri as specified in the Schedule to
this order and transfers the control over the said immovable
property to the Competent Authority, namely, the Competent
Authority and District Revenue Officer, Krishnagiri District
appointed under the said Act.

2) The Competent Authority and District Revenue
Officer, Krishnagiri District is requested to pursue further
action in accordance with the procedure laid down in
sub-sections (3) and (4) of Section 4 of the said Act and
also the formalities prescribed in the Tamil Nadu Protection
of Interests of Depositors (in Financial Establishments) Rules,
1997.

3) The Special Public Prosecutor, Special Court for the
Tamil Nadu Protection of Interests of Depositors (in Financial
Establishments) Act, 1997 Coimbatore, is requested to render
necessary assistance to the Competent Authority, Krishnagiri
District for filing the application before the Special Court
constituted under the said Act.

(By order of the Governor)
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THE SCHEDULE
Details of immovable property attached in G.0.MS.No0.385.
Home (Police-19) Department. Dated 26.07.2019.
Serial Name and address of the Survey No. and Details of the Property Value of
No. owner of the property Document No. the property
[Building / Land]
[in Rs.]
1. S.Sarala Old  S.F.No.354/7 Area 2700 39,02,708
W/o Senthilkumar, New Square feet in existing
D.No.72/28, S. F.No. 354/10, concrete House (Ground floor 5,42,700
Co-operative Colony, Kattikanapalli Village, 132.78 Square meters.
Krishnagiri District. Krishnagiri District. 1st floor 81.92 Square
meters.)
Now at Doc.N0.2965/2012
1/433-3, Sathya Sai Nagar,
Cambridge School Opposite,
Kattikanapalli Village,
Krishnagiri.
Total 44,45,408

Notification under the Prevention of Corruption Act.

[G.O. Ms. No. 390, Home (Courts-Il), 1st August 2019,
le 16, aflsmf], Shmalremeur oy 60m(H—-2050.]

No.lI(2)/HO/687/2019.—In  exercise of the powers
conferred by sub-section (1) of Section 3 of the Prevention of
Corruption Act, 1988, (Central Act 49 of 1988) the Governor

NIRANJAN MARDI,
Additional Chief Secretary to Government.

of Tamil Nadu hereby appoints the Judge specified in column
(1) of the Table below, as special Judge to try the cases
specified in column (2) thereof, in addition to the existing
cases, as they are offences specified in sub-section (1) of
Section 3 of the said Central Act 49 of 1988 investigated
by the Directorate of Vigilance and Anti-Corruption and the
Crime Branch, Criminal Investigation Department, Chennai.

THE TABLE
Judge Cases
(1) (2)
X Additional City Civil and Sessions Judge / Special 1. FIR in DVAC Cr.No.3/AC/2011/CC-llI
Judge, Chennai. (X Additional City Civil Court / 2. FIR in DVAC Cr.No.11/AC/2011/KM
Special Court for exclusive trial of cases under 3.  FIR in DVAC Cr.No.17/AC/2011/VL
Prevention of Corruption Act, Chennai) 4. FIR in DVAC Cr.No.1/AC/2012-CC-IV
5.  FIR in DVAC Cr.No.6/AC/2012/CC-I

LABOUR AND EMPLOYMENT DEPARTMENT

Declaration of Fertiliser Industry as Public Utility Service
for certain period under the Industrial Disputes Act.

[G.O. (Rt) No.194, Labour and Employment (D2), 27th June
2019, Aani 12, Vikari, Thiruvalluvar Aandu-2050.]

No.lI(2)/LE/688/2019.—WHEREAS the Governor of
Tamil Nadu is satisfied that public interest requires that the
"Fertiliser Industry" should be declared as a public utility

NIRANJAN MARDI,
Additional Chief Secretary to Government.

service for the purposes of the Industrial Disputes Act, 1947
(Central Act XIV of 1947);

NOW, THEREFORE, in exercise of the powers conferred
by sub-clause (vi) of clause (n) of Section 2 of the said
Act, the Governor of Tamil Nadu hereby declares that the
"Fertiliser Industry" to be a public utility service for the
purposes of the said Act for a period of six months with
effect on and from the date of publication of this Notification
in the Tamil Nadu Government Gazette
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Disputes between Workmen and Managements referred
to Labour Courts for Adjudication

S.N.Y. o G e s NemyGou’ sSIAGLL,
BmhsT O&ECHM mL

[eygemsnsmr (i) s10em.448, Glgmiflvrart womnd Couemeveumiiiy
(@25 gimm, 26 Yoo 2019, oy 10, aflsd,
Blwasrepaunr oy eme—-2050.]

No.ll(2)/LE/689/2019.—@its 9y ememruflstr @smmruﬁlsu
GO Rster  Qur@peT G TLiUTS, STEREIYTD  LomeulL LD,
@ohrst H&6am omLullh @umid amn S.N.Y. Uﬂg,l_@l_rr@l_s,
WeorGa  eOLAGILL, ereorn  BTUNsSSHDEGL  sermiL L
Qamfleorst & Lenwoly eterm Qemilhsmsssn@hn @ Guw
19 Gamfloreriser ster & Lel6rme SHeusmLlly LHmid
04-09-2018 s Gowme HEMISSEH0 FOULD  UBSS
Qgriiure  Qemilbgsrmn  cWhGETOTS  eTETml QTS
S(HGIUSTEILD;

G Glgmsirer garmenm smehdlurL, Agmflsomar Fdlsrmedlsr

ﬁrruu&,a;rraa g){@uumgj SuSuGwetn  SOPETH ) EHET
IRITSHET &(HSIUSTAILD;

1947—-9y 10 36601 () QamflsermmiseT FLL Sdletr
(s s L XIVA947) 10(1)(0) flefleyid, 10(1)(d) LMededr
6UITLDLY LF,]uﬁr,g;smmu_‘ﬂgufn mbnrﬁjé]msirsrr I flamiismens Glamssr(h
SUIETH oy EhET Sjeuitaer GnblsTeTar SaIMDI, STEhEITLD,
Gg;rnﬂmrrsrrrr Flsrmsdler Sriyssrs auniu. Geust(hid
sT6oTN) @\SeoTmen oy ememorudBIElmmi

Gueyd, 1947-gyib  gyeorh GamfilbssTmmissT &L St
102A) Ufleflerdy, @ns  gyememrenwl  GUHMSGlSTeTTL
wrafledlbhgl  cpeiTy  LTSHRISERSGHT ST Yfl&ELmm)
sTehdn, Csmflemeri BSlosmmn CalBs GsmareriubhiSns.

@ememriiL
erepaflerm

SNY. oguUGroLs torGoul WG, Hicursd
SpE@MII_(Herer 19  Gsmifleorstigemsr 03—09-2018  gjeirm)
Yse ssamLii Qelgsrarsrs Csmiibsmsn Csflalssierers
gflurerg  sremm?  @matueile 9 SEsTlovmeTisEnsE
s Q&g mrer e Wsr@Bid usmfliuwie] eflssiu@GLo

mrer  euemy  geflssluL Geusripw  Hlemmenrn @SS
Hifssoruil&sein:—
6. .. 6. ..
sTedor. Ggmfleorariaer sredor. Ggmfleomeriiaer
1 I|meT. S 11 anflumsvsi K.P.
2 gefig@Eum. R 12 aumiai K.
3 anfleig. S 13 Geusopmassir D.
4 HCameia@Lomi D. 14 semeveuremrerr V.
5 E,rrggrrrrrrngjshsurr S.K. 15 grGursrer J.
6 Yanws srafii. M 16 ofsvemarasr K.
7 afifumetoriy. C 17 wCaesa R.
8 dpy. S 18 umevat
9  mefer 19 Qrsmeis
10 Smedsneuresr. S.

sPETH s CUTEGMTSS SUYsh SHEmoGas
[oypyamensoor (ip) stevar.453, Glamplovmari wmmnd CalsmaeuminiLy
1S sismm, 26 sr9mev 2019, oyt 10, aflsmif], SlmausTenaut

9y m(5-2050.]
No.ll(2)/LE/690/2019.—@its  yememorullssr  @lsmenoriiifed
GO sirer G]urr@sir Qar_iurs,  sOPETHR  IT&

(Surres@mrrg)gj& &35@310 &(mGme0Gauedl  6T6dTM 'r_f,lrrsurraag,glm@m
Qmsvsmen wmeu L1 GUTEGaTSE GamfleomsTi shisn, g,

gr6816Gly Unesi SHemer  ereorn  QEMAnsmRISSSNESLemL G
QsTADSSITLI STYHSITETS ST SIS SGSISTHID;

CumGarmsiter  Qamflbssrmen  BoHoams  SilsSSTsS
S@iLeg oty SUNETH  SuEHET  Sjeutser
SH(HSIUSTEILD;

1947 -2y 1d L) QamfihssrmnissT &L Shler

WSS s XIV/1947) 10()(©0) WiNeflend, 10(1)(d) AAesir
oumidy Hubsenerufaid supriiyster ySHsmmsamers Qametor(h
sUETH gy EmET  SeuissT  GomGlemsTeor G]g;rr@rjg;aamr@],
BlmimerGouedl - Ggmfleoremi  Fdlwesrn Siiyseme  yeiiuiuL
Gouetor@d TsiT)) @\G6oTTeL oy ememaru BT

Guogyid, 1947-gy1d 9 eor(h) Qg;rrlﬁlmg,amrrgj&:m UL Sler
10(2¢7) L‘i]rﬂsﬁ]m&;@, s Uﬂg,s‘ma‘a‘urs‘mu.lu Qubm&ClEmsTaTL
wrafledlphs  epety  LTSRISERSGT STy Iafls@Lm)
SmOmGousd) Qamfeorant FHarmd Cal(lé QsmeareriLBEngI.

Eemevorii
srapeflemrm

gm. S. @rmosiiiiywsmiier, UEBHSS (Ul eTsvor
8848) gyliGlssr Gawg (27.07.2017) prsver gnoFwsaiiEOLTS
&g, JsnEflu &Lnusng;smg;mm SJUITSLOTE Hessd  Gals
e.1000/—wjih Spion eupris Ceusvar(®lild eTeiTm QSTLADEHISSS60T
Gamfléena BT S STenTT?

I erefld o Ml 2 76| niN&Ea L.

[oyyamensoor (ig) s1eoo1.461, Glsmiflsurent wmmud GousmevamiiiLiLf
L& sysmm, 29 sxOsmsv 2019, oy1e 13, allsmfl, Slmausr@pai
2y (H—2050.]

No.ll(2)/LE/691/2019.—@)t5 gy ememmuilstr  @smemrlidlsd
GO (sTar QUTHeT QaTLIUTS, SOPHTEH jTa CLITSHG6TSHSIS
s, H(m0moGasd eTeirm Hifeurss5SMELD, Cbedemey HgLLieorTi
©ufl wre't.  grs  CUTEGaTSS  stoleTmuisy e,
S(mOmGeusdl eTeiTm QEMAnFRISSHNGLIDLGL QaTAnssTTY)
STWQLGITETG] 6TEINI TS SHBSIOISTEILD;

CumGamsiter  Qamfibssrmen  BEHoarms
SEieg Aty SUPETH gy EmHT
SH(HSIUSTEILD;

1947-gpid  gueor(h)  OemAnssTmmissT &L ST (0SS
sl XIV1947) 1000 fleflad, 10()(d) Wiflefsr ey
Bubsemeruiad  euprifliyetst  gHSmEsmets  GaTeor(h
sUlpEThH gy EpET  geuiser  GomGlsmeiTenr G]g;rr@rjjg;aamrgj,
BlmImerGouedl - Ggmfleremi  Fdlwsirn Siiysems  yemiiuiuL
Geuetor@d TsiT) @\G6oTTeL o ememaru Bl

Siisens
S| &6iT

Gugid, 1947-guid o er(  Qsmibssrmmisst &L S
102s7) UMflefleirp, @Ks oymemewl  Gunms6emesTL
mrafledlpha  epsTy)  LTSRISERSGT STy Iafls@Lm)
SmOmo G Qamfeorant FHarmd Ca (s QsmeareriLBhEng.

@\ememoriiy

stgeleorr

Sm. N. wmfluiuer, QU@ermse (Uswll  aemr  7856)
UGLTHET ol o wiellenesr ST Slyetor.  LILIGwIL 65T
ALEHNE  Pmbs  oas  fiarsh ek
21-01-2017 mmefl L sewr_swerenit 1658 Gl Goueir(Hid
ereorn Qemflhsnissser Carfsme BmuLomsTs)grerm?

S Quesfley 2 Ml 2 Szre) Kniiésseaun.

Gi6wfs0 LITeS6LITeD,
QTG (pSeTTenE GleLevmaT.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU



